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moratorium period.

(III) That the provisions of sutssection (1) Section 14 shall not apply to such

transactions as may be notified by the Central Government in consultation

with any financial sector regulator.

(IV) That the order of Moratorium shall have effect from the date of this order till

completion of the corporate insolvency resolution process or until this Bench

approves the resolution plan under sub-section (1) of section 31 or passes

an order for liquidation of corporate debtor under section 33, as the case may

be.

(V) That the public announcement of the corporate insolvency resolution

process shall be acted upon immediately as specified under section 13 of

the code.

8. That this Bench hereby appoints, Mr. Sanjay Gupta as Interim Resolution

Professional (IRP) to carry out the functions as mentioned under Insolvency &

Bankruptcy Code. The so appointed IRP shall perform the duties as assigned

under kion 18 and under section 15 of the Code and inform the progress of

the Resolution Plan and the compliance of the directions of this Order within

30 days to this Bench. A liberty is granted to intjmate even at an early date,

if need be.

9. Accordingly, this CP 1170/I & BP/]iCLT/MAH/20U stood admitted.

10. The Corporate Insolvency Resolution Process is commenced from the date of

this order.

BHASKARA PANTULA MOHAN
Member (Judicial)

Date:29.08.2017
uq

M.K. SHRAWAT
Member (Judicial)
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